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(e) It Is understood from, the Federation 
of Hotcl and Restaurant AssocladoDS of 
ladla that the blab prices arc due to the 
heavy excIse and other duties Icvied on 
Imported liquor and the hlllh annual licence 
fccs payble by hotels In Deihl On the basis 
of Ihelr room capacity. 

Sealorlty List of ClasS I Technical 
Officers in Koads WIDg 

9907. SHRI K. M, KOUSHIK 
SHRI V. NARASIMHA RAO 
SHRI R. V. NAIK 
SHRI J. MOHAMED IMAM 
SHRI MEETHA LAL MEENA 

Will the MIDlster of SHIPPING AND 
TRANSPORT be pleased to state; 

(a) whether It Is a fact that there Is 
considerable amount or dlssatisractlon among 
class I Technical Orrlcors wJrklng In the 
Roads Wing over Ihe delay In drawing up a 
IOnlorlty list and rellularlslng their appoint-
ments as tbey have been selected by the 
Union Public Service Commission; 

(b) whet here It Is also a fact that the 
Kolet Committee had recommended amend-
ments of tbe Central Englneerina Service 
(Roads) Class I Recruitment Rules to regu-
larise these appoIntments and the Law 
Ministry concurred with this recommedna-
don; 

(c) whether it is further a fact that the 
opinion of tbe Home Ministry In tbe mailer 
bas not been receivd as yet; and 

(d) If so. the reason why an Immediate 
dodalon cannot be taken by his Ministry to 
stelle Ibis Issue In the Interest of beller slaff 
relations? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMBNTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) t (a) to (d). The question 
of inter se seniorIty of Class I Tecboical 
Officers In Ihe Roads WIIl8 has beeo tbe 
subject of lome dlssatlsfactloo amon, lOme 
officeR. The Kalet Committee, wblcb'bad 

beeo appoloted to ~ l  this question, has 
not made any unaolmous recommeodatloo 
about the amedmenl of the Central Bn,l-
neerina Service (Roads) Class I Recrultmeot 
Rules. Tbe MlnI.try of Law has .IYeD 'II 
advice 00 rlou~ polots from time to .tt_. 
No final opInIon has yet heen received from 
the MIDistry of Home Arnan. It bat oot 
been possible to arrive at an Immediate 
decision as advice of tbe Ministries and 
bodIes required to be coosulted has oot ye' 
been received. 

Holdlndg of ElectiOnS to S. G. p. C, 
Punjab 

9908. SHRI GURCHARAN SINGH: 
Will lhe Minister of HOME AFFAIRS be 
plea oed 10 state : 

(a) the reasons for not holdlll8 the 
gencral elecllon to the Shlromanl GurdIN ... a 
pJabh.ndhak Committee, Punjab when the 
term of tbe preylous Committee has already 
expired; and 

(b) lhe time by whIch the elections 
will be held 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA) : (a) aod 
(b) Shlromanl Gurdwara Prabhndhak Co-
mmittee became an Inter .Stale Corporatloo 
on the reorgaolsatlon of Pllojab aod uoder 
section 72 of the Punjab Reorganisation Act, 
1966 It conliDues to function aod operllte 10 
the areas of the compo$lte State uotll other 
provision Is made by law. The quesllon •• 
to how tho committee should functloo 10 Ih. 
changed circllmstances II beina examined In 
consultation with the State Government and 
it Is not ponlbie at this sta,e to iDdlcate 
tbe time by whlcb a decl.ioD may bJ reacbed 
In tbe matter. 

Meeting of N.tlonal IDlegratlOn 
Commltlee 

9909. SHRI INDRAJIT GUprA I 
Will the Mlolster oC HOME AFFAIRS be 
pie_led to lIale : 

(a) whether it Is a fact that the 
N"tlooal lalellra,tioo Committee bat 001 
mel sloce June. 1968 I 




